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                                      J U D G M E N T 

1. The prosecution case is that on 22.9.2009 on the basis of the passenger

complaint,  complainant  of  the  instant  case  namely  Satya  Baruah  of

CVI/T/MLG along with his staff conducted  a special drive operation at

The  Arohi  Travel  World,  A.T.Road  Dibrugarh  against  unauthorized

procuring and selling of railway tickets for business purpose. And on the

basis  of  search  warrant  issued  by  the  Ld.  Court  of  Special  Railway

Magistrate,  Tinsukia  complainant  and  his  staff  at  about  14:30  hrs

conducted search operation inside the premises of the Arohi Travels World

in presence of independent witness as well as team of local policeman of

Dibrugarh Sadar Thana. And during search operation Miss Kusum Singh

manager of the said agency was also present and latter produced all the

articles and paper available at the said agency. 

2. Complainant in his complaint petition  stated that during search operation

they recovered three nos. of PNR, one BPT along with PNR, thirty one

nos. of cancelled  PNR of various train, one advance slip,one final bill

mentioning of value Rs3000/- and Rs 6530/- respectively issued against

PNR nos. three nos. of blank requisition slip, three nos. of filled requisition

slip, three nos. of money receipt book, three nos. of register relating to

passenger  name and address   as  well  as  PNR particulars.  Complainant

stated that on questioning the manager about the recovered items latter not

only failed to provide any satisfactory reply but also  failed to produce any

valid document. Complainant stated that  the manager of the said agency

namely  Miss  Kusum Singh confessed  that  she  was continuing the  said

business  since  last  few years  under  the authority  of  IRTC but  the  said



manager failed to produce any  authorization letter of IRTC. And as such

on further interrogation the manager of the said agency told that the she

along with one Ajoy Mishra of Chauba near Rly station was conjointly

doing the said business and that those tickets were made by the latter and

that  for generating  the said tickets they used to charge Rs 70 to Rs100

more then the actual fare as service charge. Complainant in his complaint

petition  further  stated  that  after  conducting  necessary  formalities  they

arrested the accused person and took her into custody and later on bought

the accused person as well as the seized items which was prepared at the

place of occurrence to RPF/POST/DBRT.

        INVESTIGATION
3. On receipt of the complaint, IPF  of  RPF/POST/DBRT registered the case

against  the accused person vide RPF/POST/DBRT Case No 5/09 under

Section 143 of The Railways Act,1989.The E/O  of the instant case visited

the place of  occurrence,  recorded the statement of  witnesses as well  as

statement of the accused person.   E/O on conclusion of the investigation

submitted the prosecution report   against  the aforesaid  accused persons

namely  Ajay  Mishra  and  Kusum  Singh    under  section  143  of  The

Railways Act,1989. 
                                                          It is pertinent to mention here that

accused person namely Kusum Singh  during investigation of the instant

case was allowed to go on bail.
                                                  

4.  On receipt of the prosecution report, this Court  took cognizance of the

case  for disposal. The accused persons were served with summon and on

their appearance before the Court, accused Kusum Singh  was allowed to

remain on previous bail.  It is pertinent to mention  here that  the accused

person namely Ajay Mishra during trial of the instant case was allowed to

go on bail. The accused persons were served with copies as per statutory



provision and the charge punishable under section 143 of The Railways

Act,1989  was framed in a separate sheet, read over and explained to the

accused persons after recording the evidence of the witnesses and to which

they  pleaded not guilty and claimed to stand the trial. 
                                                                            It is pertinent to mention

here that on 20.6.17 accused Kusum Singh pleaded guilty.

   TRIAL

5. In order  to  establish  its  case,  Prosecution examined ten    witnesses i.e

informant as PW1, Pw9 and  Pw10  as E/O of the instant case. Prosecution

side  also    exhibited  the  search  warrant  as  Ext1,seizure  list  as  Ext2,

complaint petition as Ext 3, statement of accused namely Kusum Singh  as

Ext 4, and prosecution report as Ext5. Prosecution side also exhibited the

sample of the seized materials as M.Ext1 as register book, M.Ext 2 and 3

as exercise book, M.Ext 4,5 and 6 as three receipt book, M.Ext7,8 and 9 as

three blank requisition slip, M.Ext13 and 14 as two money receipt, M.Ext

15 to 45 as thirty nos. of PNR cancellation, M.Ext46 and 47 as two BPT

cum PNR tickets, M.Ext 48, 49 and 50 as three PNR tickets. As the witness

produced by the prosecution side implicated the accused person as a result

accused person was examined under section 313 CrPC. Accused denied the

allegation  meted  out  against  him  in  the  evidence  produced  by  the

prosecution side and also declined to adduce defence evidence.    Defence

case is nothing but bare denial of the prosecution case.

6. I  have  heard  the  Learned  Counsel  for  the  parties  on  length  and  upon

hearing and perusal  of  records.  I  have  framed the  following points  for

determination in order to form a definite finding regards the discussion.



         POINTS FOR DETERMINATION
7.   Whether the accused person along with the co -accused used to procure

and sale railway tickets without any lawful authority and permission from

the  Indian  Railways and    thereby  committed  an  offence  punishable

under section 143 of The Railways Act,1989.  

DECISION AND REASON therefore

8. I  have  gone through  the  entire  evidence  on record  and  also  heard  Ld.

Counsel  for  both  side.  In  backdrop of  these  fact  let  me appreciate  the

evidence produce by the prosecution.

9.  PW1 namely  Satya Baruah    informant of the instant case in his evidence

stated that  on 22.9.2009 he was posted as  a Chief  Vigilance Inspector

Traffic, Maligoan  and that they had received information that the Arohi

Travels of A.T.Road,Dibrugarh used to procure and sell railway tickets for

business  purpose  without  any  authority.  Pw1 stated  that  as  a  result  on

21.9.2009   he  along  with  C.K.  Brahma  CVI  Maligoan,  Arjun  Singh

Inspector Antidrug group of Maligoan reached Dibrugarh and then went to

the said agency Pw1 stated that they gave advance money of Rs3000/- in

the said agency to purchase two tickets to Delhi and Patna in AC III Tier

from Dibrugrah at train no 4055Dn Brahmaputra Mail. Pw1 stated that on

22.9.2009  they  made  a  prayer  at  the  Ld.  Court  of  SRM,Tinsukia  for

issuance of search warrant at Arohi Travels and on getting the said search

warrant,  they proceed at  the  place  of  occurrence  and conducted  search

operation  with  Inspector  of  CIB  namely  J.Konwar,  Inspector  of

RPF/DBRT namely Sikan Sonowal  and other on duty RPF staff. Pw1 also

stated that local policeman of local thana along with independent witnesses

were  also  present  at  the  said  agency.  Pw1  stated  that  during  search

operation they recovered two PNR for two tickets for which they had given

advance amount of Rs3000/- and also recovered PNR of 5959 Up Kamrup



Express of 10.9.09, one BPTwith one PNR, 31 nos. of cancelled PNR of

different trains of different date, advance slip of Rs3000/-, and final bill of

Rs 6530/-,  three nos. of blank requisition slip, three nos. of money receipt

book and three register of passenger record. Pw1 stated that during search

operation  manager  of  the  said  agency  namely  Miss  Kusum Singh  was

present at the said agency and on questioning she failed to provide any

satisfactory reply about procuring and selling of those tickets. Pw1 stated

that  the  manager  told  them that  she  along  with  one  Ajay  Mishra  was

conjointly doing the said business. Pw1 further stated that the recovered

items were seized after preparing seizure list in presence of witnesses and

took the  accused  manager  in  custody  and  later  on  bought  the  same to

RPF/POST/DBRT. Pw1 stated that after conducting necessary formalities

he lodged a complaint petition in this regard. 
                                      Pw1 during cross examination made by Ld.

Defence Counsel stated  that accused Kusum Singh is not the owner of the

said agency and he does not know who is the owner of the said agency.

Pw1 stated that during raid operation at Arohi travels they did not find the

owner in the premises and further stated that  at  that time only accused

Kusum Singh was present at the said premises. Pw1 stated that statement

of accused Kusum Singh was not recorded in his presence. 

10.Pw5  namely Arjan Singh in his evidence stated that on 22.9.09 he was

posted at Maligoan as a CTTI/Antidrug group, NF Rly Maligoan under

CCM.  Pw5 stated  that  on  the  basis  of  certain  passengers  complaint  a

special  drive operation was conducted  at  the Arohi  Travels  Works,  AT

Road  Dibrugrah against  unauthorized  purchasing of  railway  tickets  for

business purpose. Pw5 stated that on the basis of search warrant issued by

the Ld. Court of SRM, Tinsukia the search operation was conducted at the



Arohi Travels on 14:30hrs in presence of witnesses. Pw5 stated that during

search  operation  five  nos.  of  railway  tickets  concealed  with  PNRs,

requisition slip for generating PNR have been recovered from the  said

travel agency. Pw5 stated that during search operation Miss Kusum Singh

manager of the said agency was present at the place of occurrence and in

her presence and also in the presence of the other  witnesses the search

operation  was  conducted  at  the  said  agency.  Pw5  stated  that  on

questioning about the tickets Kusum Singh failed to produced any valid

authority for possessing railway tickets business and latter confessed that

she along with one Ajay Mishra of Chauba railway station was conjointly

doing the said business. Pw5 stated that all the articles were seized from

the  place  of  occurrence  in  presence  of   independent  witnesses  after

preparing  seizure  list   and  that  accused  Kusum  Singh  was  taken  into

custody  with  the  help  of  RPF lady  constable  namely  Manomati  Deka

Saikia and later on produced at RPF/POST/DBRT. 
                                                       Pw5 in his cross examination stated that

he cannot say the name of the shops which are near to Arohi Travels and

also does not know who is the owner of the said agency. Pw5 stated that

he does not know the name of the passengers on whose complaint the said

raid was conducted at the place of occurrence. Pw5 stated that the said

public complaint was not submitted with the case record. Pw5 stated that

they did not made any due inquiry regarding the ownership, proprietorship

of Arohi Travel world. 

11. Pw7 namely Krishna Sahu in his evidence stated that on the day of the

search operation he was working in a hardware shop namely Hariparasad

Sandeep Kumar and Co which is near to Arohi Travels.Pw7 stated that on

22.9.09 at about 15:00hrs some RPF officials arrived at the Arohi Travels

and conducted search operation inside the said premises. Pw7 stated that

the said officials recovered some papers and railway PNR tickets from



Arohi Travels and later on the said officials called him and seized those

tickets in his presence wherein he had affixed his signature. 
                                                               Pw7 in his cross examination

stated that he had not seen the search operation carried out by the officials

at  the  premises  of  Arhoi  Travel  as  he  was not  present  at  the  place  of

occurrence.  Pw7  stated  that  one  Lukuda  is  the  owner  of  the  Arohi

Travel.Pw7 stated that he cannot say what is written in the Ext2 and also

stated that Kusum Singh is a worker of the said agency. Pw7 stated that he

never entered in the Arohi travels expect on the day of Bishwakarma Puja.

Pw7 later on stated that on 22.9.09 he had entered the said premises and

does not know how many persons were present inside the Arohi Travels.
 

12.Pw8 namely Mohibur Rahman in his evidence stated that on 22.9.09 at

about 4:30pm RPF officials raided inside the premises of Arohi Travels

and recovered some railway tickets and PNR from the said premises. Pw8

stated that the said railway tickets were recovered from Kusum Singh and

Ajay Mishra.  Pw8 stated that  he worked in a  nearby shop of  the said

agency and that he knows the accused Kusum Singh. Pw8 stated that the

confessional  statement  of  accused  Kusum  Singh  was  recorded  in  his

presence by the RPF officials  and that  accused disclosed that  she  was

doing the  said  illegal   business  jointly  with  Ajay Mishra.  Pw8 further

stated  in his evidence that accused stated in his presence that she used to

sale the tickets to party at a charge of Rs 70 /- to Rs100/- respectively.
                                                                Pw8 in his cross examination

stated  that  he  does  not  know  who  recorded  the  statement  of  accused

Kusum Singh but it was recorded  in his presence at RPF/DBRG. Pw8

stated  that  police  also  recorded  his  statement.  Pw8 stated  that  Kusum

Singh is an employee of the said organization and does not know how

many people are employed in the said premises. Pw8 stated that he did not

purchase any tickets from the said agency. Pw8 in his cross examination



further stated that the statement  of accused annexed with the record was

not recorded in his presence.
 

13.  Pw9 in his evidence stated that on 22.9.09 he was IPF/DBRG and on that

day  he  along  with  complainant  and  other  raiding  party  went  to  the

premises of Arohi Travel World in order to conduct search operation. Pw9

stated that they recovered railway tickets and other items as mentioned in

the Ext2 from the premises of  the said agency. Pw9 stated that  during

interrogation accused Kusum Singh told that she along with Ajay Mishra

of Chauba was conjointly doing the said business. Pw9 stated that accused

person  failed  to  produce  any  document  so  she  was  arrested  by  the

complainant in presence of  lady RPF personnel and later  on bought to

RPF/POST/DBRT  along  with  the  seized  items.  Pw9  stated  that

complainant lodged a case and he had registered the case vide case no

5/09 under section 143 of the Railway Act,1989 against accused Kusum

Singh  and  Ajay  Mishra.  Pw9  stated  that  he  recorded  the  confessional

statement  of  the  accused  person  namely  Kusum  Singh  in  presence  of

witness namely Mohibur Rahman but the said witness declined to affixed

his signature on the said statement. Pw9 further stated that he had recorded

the  statement  of  complainant  and  that  of  other  witnesses  but  later  on

handed  over  the  case  dockets  to   M.N.Barman,IPF/DBRT  as  he  was

transferred to NTSK. 
                                                                    Pw9 in his cross examination

stated that owner of the Arohi Travel is one Mr. Bajrang Todi and that the

said  agency is  located  at  a  busy market  area.  Pw9 stated that  accused

Kusum Singh was only present at the said premises at that time when the

said raid operation was conducted by them. 
14.Pw10 namely Manamohan Barman who is the second E/O of the instant

case in his evidence stated that on 22.10.09 he received the case dockets

and  later  on  recorded the  statement  of  the  remaining witnesses.  Pw10



stated  that  on  various  occasion  he  tried  to  arrest  the  accused  person

namely Ajay Mishra but failed to arrest the latter. Pw10 stated that after

conclusion  of  the  investigation  he  had  submitted  prosecution  report

against the accused persons namely Kusum Singh and Ajay Mishra under

section 143 of the Railways Act. 
                                                                             Pw10 in his cross

examination stated that on 22.10.09  he had received the case dockets for

investigation and on 17.4.11 he had submitted prosecution report against

the accused persons. Pw10 stated that accused Ajay Mishra is the owner of

the Arohi Travel Agency and that Miss Kusum Singh is the manager of the

said agency.Pw10 stated that he had not collected any document in order

to ascertain if Ajay Mishra is the owner of the said agency. Pw10 stated

that offence under section 143 of The Railways Act,1989 was  committed

by Arohi Travel  Agency and that  he had not made the said agency as

accused in the instant case. Pw10 stated that he had not made any due

inquiry  at the Municipality office at Dibrugarh  in order to ascertained to

whom the trade license was issued to the said agency. Pw10 stated that he

had  not  made  any  due  inquiry  at  Maligoan  Headquarter  in  order  to

ascertain  the  fact  whether  Arohi  Travel  agency  had  obtained  trade

certificate from the headquarter for issuance of tickets. Pw10 stated that he

knows  the  fact  that  E/o  had  to  visit  the  place  of  occurrence  during

investigation  of  a  case  but  he  had  not  visited  the  said  agency  during

investigation stage as the said agency was closed.  Pw10 stated that  he

came to know the name and address of the accused Ajay Mishra from a

shop located at Chauba town. Pw10 stated that he had not made any due

inquiry about the phone no. as mentioned in the ejhar.Pw10 stated that

accused Ajay Mishra is made accused in the instant  case as he  is  the

owner of the agency and that he was conjointly doing the said business

with accused Kusum Singh. Pw10 stated that as per statement of accused



Kusum Singh it came to light that Bajrang Todi is the owner of the said

agency. Pw10 stated that it  is a   fact that Bajrang Todi is to be made

accused in the instant case but he had not made any due inquiry against

the latter. Pw10 stated that he had not meet the owner during investigation

of the instant case. Pw10 stated that he had not collected any evidence

during  investigation  of  the  instant  case  in  order  to  ascertain  whether

accused Ajay Mishra was  also involved in the instant case. Pw10 stated

that the seized railway tickets were purchased from railway counter and

that he had not recorded the statement of the staff who had issued the said

tickets in order to ascertain who had purchased the tickets. Pw10 stated

that he had not verified from accused Kusum Singh regarding the identity

of accused Ajay Mishra. 
15.  Now coming to the  instant case  at hand, the most essential thing to be

discuss  is  that  whether  the  accused  person  namely  Ajay  Mishra  was

conjointly doing the business  with accused Kusum Singh of procuring

and selling of railway tickets without any lawful authority and permission

from the Indian Railways. And also it is to be discuss that whether the

accused person  namely Kusum Singh had  confessed her  guilt before the

witnesses that  she had committed the said offence and also it  is  to  be

discuss whether the railway tickets as well as other item seized by the

raiding party was seized from the premises of Arohi Travel Agency.   And

to arrive at a definite conclusion it is essential to peruse the evidence of

the prosecution side thoroughly and distinctly. 

16.On perusing the Ext3 as well as evidence of the witnesses produced by the

prosecution side it transpires that accused Kusum Singh who was then the

manager  of  Arohi  Travel  World  along  with   accused  Ajay  Mishra

conjointly  did  the  business  of  procuring  and  selling  of  railway  tickets

without any lawful authority and used to charge Rs 70 to Rs 100/- as a

service tax for generating the said tickets. And in order to establish the said



fact prosecution side adduce the confessional statement of accused Kusum

Singh which is  exhibited  as  Ext3  and  so  on perusing  the  statement  of

accused person, it came to light that  on one occasion tickets were given to

her by Ajay Mishra of Chauba but on knowing that the tickets where for

defence personnel she stopped the said business. However on perusing the

statement of the said accused person thoroughly and distinctly it can be

said that accused Kusum Singh had not stated in her confessional statement

that she was conjointly doing the business with Ajay Mishra of Chauba for

several years and that  both of them used to charge Rs70- Rs100/- as a

service tax for generating the said tickets. If  it is held that accused Ajay

Mishra was conjointly doing the said business with accused Kusum Singh

in such a case burden lies on the prosecution side to adduce evidence in

order to proof the fact that accused Ajay Mishra was also involved in the

instant case but it is sad to mention here that prosecution side miserably

failed in this regard. Since on perusing the cross examination of Pw10 who

is the E/O of the instant case it came to light that he  had received the case

for investigation on 22.10.09 and submitted prosecution report on 17.4.11

i,e after one year and six month (approx.)  but during the said long period

he had not collected any evidence in order to ascertain the involvement of

the accused person namely Ajay  Mishra  with the instant case nor  he tried

to verified the identity of the latter  from the accused Kusum Singh but

came to know the name and address of the accused person from a nearby

shop located at Chauba town. It is pertinent to mention here that Pw10 in

his cross examination  admitted one fact that he had not made any due

inquiry regarding the phone number as given by accused Kusum Singh to

the raiding party  at Arohi Travel World  which is also mentioned in the

ejhar  but  stated  that  he  had made accused Ajay Mishra  accused in  the

instant  case  since  he  is  the  owner  of  the  said  agency and that  he  was

conjointly doing the said business with accused Kusum Singh. 



                                                      However on perusing the evidence of the

witnesses,  confessional  statement  of  accused  Kusum  Singh,  cross

examination  of  Pw9  and  also  that  of  Pw10  it  came  to  light  that  one

Mr.Bajrang Todi is the owner of Arohi Travel  World and  that  accused

Kusum Singh  is  an  employee  of  the  said  organization.  In  such  a  case

burden lies on the prosecution to  bring the owner of the said agency under

hands of law  as the  search operation was conducted in the premises of

Arohi  Travel  World  and that   the  accused persons  were  charged  under

serious offence i.e, section 143 of The Railways Act,1989 but it is sad to

mention  here  that Pw10 in his cross examination admitted the fact that he

had  not  met  the  owner  of  the  said  agency   during  the  period  of

investigation of the instant case and so  he had not  called the latter nor

made any due  inquiry against  him.  It  is  pertinent  to  mention here  that

Pw10  in  his  cross  examination  admitted  some  interesting  fact  that  he

knows that E/O  during investigation   of a case have to visit the place of

occurrence but in the instant case at hand  he had not visited the place of

occurrence  nor  made  any  due  inquiry  at  the  issuing  agency  of  trade

certificate i.e, Maligoan Headquarter whether the said Agency involved in

the instant case possess trade licence or not  for issuance of tickets. From

the above fact a sense of doubt arises in the prosecution case as to  whether

accused Ajay Mishra was involved in the instant case. 

17.        On perusing the evidence of  the witnesses as well as exhibited

documents such as Ext4  produced by the prosecution side it transpires

that accused person namely Kusum Singh  had confessed   her guilt in

presence of the witness wherein  she told that she along with accused Ajay

Mishra of  Chauba was conjointly  doing the business  of  procuring and

illegally selling of railway tickets to party by charging Rs70-Rs100 of the



actual fare. However before arriving at a reasonable decision it is essential

to peruse the   Section 164 CrPC coupled with Section 281 of the said

Code  and on perusing the said section thoroughly it transpires that it is the

first and foremost duty  while recording  a  confessional statement of a

accused person to  inform the  latter  that  he  is  not  bound to  make any

confessional statement and if  does so  it  may  be used as an evidence

against him.  And upon questioning the person if it has  a reason to believe

that it is being made voluntarily then only the confession of the accused

person is to be recorded  with  a memorandum at  the foot  of the said

record and signed by the maker. However on perusing Ext4 it  came to

light that  the maker of the said exhibited document had not put any note

in  the  said  document  wherefrom  it  can  be  ascertained  that  latter  had

warned  the  accused  that  the  statement  will  be  used  against  her  as  an

evidence during trail of the instant  case.  It is pertinent to mention here on

perusing the Ext4 that the 1st page of the said documents does not bear the

signature of accused, witness and also that of the maker but in the 2nd page

of the said exhibited documents it bears the signature of accused and that

of  the  maker  of  the  said  piece  of  documents  i.e,  Pw9 and  not  of  the

witness.
                                                 Moreover  on perusing the evidence of Pw8

as a  whole it  transpires that   E/o of  the  instant  case  had recorded the

confessional statement of accused Kusum Singh in his presence at RPF

post  wherein latter confessed her guilt before him. The said fact has been

admitted by Pw9 in his evidence that he had recorded the confessional

statement of accused person  in presence of Pw8 but latter had not affixed

his  signature  on  the  said  piece  of  document.  However  in  the  cross

examination  Pw8 admitted  the  fact  that  the  statement  annexure  in  the

record was not recorded in his presence. From the above fact a sense of



doubt  arises  in  the   evidence  of  the  said  witnesses  produced  by  the

prosecution side and also on the exhibited documents i.e, Ext4. 

18.   On  perusing  the  evidence  of  the  prosecution  witnesses  as  well  as

exhibited documents it came to light that on the basis of search warrant

issued  by  the  Ld.  Court  of  Special  Railway  Magistrate,  Tinsukia

complainant  along  with  his  team  in  presence  of  witnesses  conducted

search operation inside the premises of Arohi Travel World and seized the

railway tickets and PNRs from the said premises. However in the cross

examination Pw10 who is the E/O of the instant case admitted the fact that

the seized tickets were purchased from railway counter and that he had not

recorded the statement of the railway staff who had issued the tickets in

order  to ascertain who had purchased the said seized tickets. It is pertinent

to  mention here  that  Pw7 who is  an  independent  witness  in  his  cross

examination admitted the fact that he was not present at the spot at the

time of search operation and so he had not seen the search operation. The

said witness also admitted the fact that he had not entered the premises of

Arohi  Travel  World  except  on the day of  Bishwakarma Puja  and later

stated that on the day of incident he had entered the said premises. From

the above fact  a sense of  doubt arises  in the prosecution case  and a

question  arises  whether  any  search  operation  was  conducted  in  the

premises of Arohi Travel World or not. 

19.     From the above evidence  produced by the prosecution side, it can be said

that prosecution side  has miserably failed to bring home the charge punishable

under  section  143  of  The  Railways  Act,1989  against  the  accused  person.

Therefore, this point is decided in negative against the prosecution.



                                                   O R D E R

In view of the above discussion, I hold the accused person is not guilty u/s 143 of

The  Railway Act,1989 and is  acquitted  from  the  said  charges.  Bail  bond of

accused person stand cancelled after the expiry of six months from today.

 Given under the hand and seal of this court on  this  18th   day of  March, 2019

Dated: 18.3.19                                                    

       Mrs  Merileen Hazarika

                                    Special Railway  Magistrate, Tinsukia

                                                APPENDIX    

Witness for Prosecution 

Pw1                                                         Satya Baruah

Pw2                                                     Jayanta Konwar

Pw3                                                      Rajiv Baruah

Pw4                                                       C.K.Brahma

Pw5                                                      Arjan Singh

Pw6                                                     Manomati Deka Saikia

Pw7                                                      Krishna Sahu



Pw8                                                     Mohibur Rahman

Pw9                                                     Chikan Sonowal

Pw10                                                   Manamohan Barman

Witness for Defence

Nil

Document for Prosecution

Ext1                                                       Search Warrant

Ext2                                                      Seziure List

Ext2(1)                                                  Signature of Pw1

Ext 2(2)                                          Signature of accused Kusum Singh

Ext 2(3)                                                   Signature of Pw2

Ext2(4)                                                      Signature of Pw4

Ext2(5)                                                      Signature of Pw5

Ext2(6)                                                      Signature of Pw7

Ext2(7)                                                     Signature of Pw9

Ext3                                                           Complaint  

Ext 3(1)                                                   Signature of  Pw1

Ext3(2)                                             Signature of Pw9

Ext4                                        Statement of accused person  Kusum Singh



Ext4 (1)                                               Signature of  accused person 

Ext4 (2)                                              Signature of Pw9 

Ext 5                                                     Prosecution Report

Ext5 (1)                                                 Signature of Pw10

Document for Defence

Nil  

Material Exhibited by Prosecution

M.Ext 1                       Register book                                       

M. Ext2  and 3              Exercise book

M. Ext 4,5 and 6           Three receipt book 

M.Ext7,8 and 9             Three blank requisition slip

M.Ext10 to 12               Three filled up requisition slip 

M.Ext13 and14              Two money receipt

M.Ext15 to 45                Thirty one nos. of cancelled PNRs

M.Ext46 and 47              Two BPT cum PNRtickets

M.Ext48 to 50                Three PNRs tickets

Material Exhibited by Defence

Nil                       
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